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Bill. 1968 1968-69 

MlI. SPEAKER.: The quesUOII i1~ 

"That the respective Supplementary 
sums Dot' e~ the amounts shown 
in the third column of the order paper be 
granted to the President out of the Con-
solidated Fund of the Union Territory 
of Pondichorry to defray the charlCS which 
will come in COUI'IC of payment duriDg the 
year ending the 31st day of March, 1969, 
in respect of tho following demands 
entered in the second column thereof-

Demands Nos. 7 and 9." 

The motion was adopted. 

18.14lirs. 

PONDICHERRY APPROPRIATION 
BILL· 1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADlA): On behalf of Shri 
Morarji Desai I beg to movc for leave to 
introduce a Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
Union territory of Pondicherry for the 
services of the financial year 1968-69. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce 
a Bill to authorise payment and appropria-
tion of certain further sums from and out 
of the Consolidated Fund of the Union 
Territory of Pondicherry for the services 
of the financial year 1968-69." 

The motion was adoptM. 

SARI JAGANNATH PAHADlA: I in-
troduce •• the Bill. I beg to move:·· 

"Tllat the Bill to authorise payment 
and appropriation of certain further .ums 
from and out of the Consolidated Fund of 
the Union Territory of Pondichorry for the 
services of the Financial year 1968-69, 
be taken into consideration." 

MR. SPEAKER: The q~tion is: 

"That the Bill to authorise pay_at 
and appropriation of certain further SUDIS 
from and out of the Consolidated Fund of 
the Union territory of Pondicherry for tho 
servioes of the financial year 1968-69, be 
taken into consideration. 

The motion was adoptM. 

MR. SPEAKER: Now we shall take.. up 
clause by clause consideration. 

The question is: 

"That clauses I to 3, the Schedule the 
Enacting Formula and Title stand part of 
the BiU." 

The molion was adoplM. 

Clauses I 10 3, Ihe SchMule, Ihe Enacting 
Formula and Ihe TIlle Wtlre adtkd 
10 lhe Bill. 

SHRI JAGANNATH PAHADlA: I bell 
to move: 

"That the Bill be passed." 

MR. SPEAKER: The question iJ: 

"That the Bill be passed." 

The molion w08 adopled. 

18..15 bu, 

DEMANDS··· FOR SUPPLEMENTARY 
GRANTS (GBNBRAL), 1968-69 

MR. SPEAKER: The House will now 
take up discussion and votiRII on the supple-
merrtary Demands for Grants (General) for 
1968-69 for which one hour bas been allotted. 

There is a larJIC number of cut motions to 
t'- demands. Hon. Momben preleDt in 
the House who arc desirous of movinll their 
cui motions may oend slips to the Table wltb-
in 10 minutes indicating tho serial Dum'" 

-'·Pubiished in Guette of India btra-ordinary, Part II section 2, dated 18-12-68 . 
•• Introduced I moved with the recommendation of the President. 
- 'Moved' with die reccJIIIIl1IIIJa of tho PnlideDt.' 


